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agﬁ/zLQLAE:AM71/97 7. 2000 Shri H.X, Karn, proxy counsel for the applicant.
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” 74ﬂ{ On the request made on—behaif-cf—ther$3~u~—
5 =7 PEEY38S learned counsel for the applicant, list it for
Sy i puf— hearing on 16,8, 2000,
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ol= — . | 2/4.8.2000 Shri Amit sShrivastav, counsel for applicant
Sedd s Shri Shrivastav states that in pursuant
5—7’51.0_ Py

, to the order dated 17.12.99 in OA.644/96

7£, i P the applicants have been allowed to appear in
@éw?‘w;/é, the test scheduled to be held on 8.8.2000.

oh @ In view of the compliance of the order he mER&¥X

- - /) .
P F SLee RRR seeks permission to withdraw the CCPFA,.
Aé%ﬁﬁé" ) The learned counsel for the applicant$ further
/;/JJOO :

prays that the respondents be directed to allow
the applicants to put signa;ures on their
computer print out/examination sheet just to show
bonafide of candidature. \

Considering the submissions of thé learned

Counsel for the applicant, permission to withdraw

the CCPA is accorded. It is needless to say that

) the apollcants while appearzng in the test would
be allowed to put their signatures on the 1

- computer prints out/examindation sheets . Accordingly,‘

the CCPA is dropped. Let a copy of this order

be supplied to the counsel for the applicants

by m Monday.’ 2
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